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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH,

original Application No. 219 of 2001 and
368 of 2001.

Date of order : This the 10th Day of April,2002.

The Hon'ble Mr Justice D.N.Chowdhury, Vice~-Chairman.

The Hon'ble Mr K.K.Sharma,Administrative Member.

shri Ranju Nag (0.A.219/2001)

son of Sri Rajendra Chandra Nag,

Resident of village & P.0. Gangapur,

via-Katigarh, Dist. Cachar s « « Applicant

By Advocate Sri S.Dutta.

Shri gJhantulal Dey - (0.A.368/2001)

son of late Jatindra Chandra Dey,

village & P.C. Gangapur,

P.S.Katigorah,

Dist. Cachar (Assam) . + » Applicant
By Advocate Sri M.Chanda.

- Versus -

1. union of India,
represented by the Secretary,
Government of India,
Department of posts,
New Delhi.

2. The Chief postmaster General,

3. The Senior Superintendent of post Offices,
Cachar Division,
S_ilChar-l .

4. The Sub Divisional Inspector of Post Offices,
Karimganj Division, ‘ , :
Kar imgang.

5. Sri Sandip Dey,
village & P.O. Gangapur (Via Katigorah)

pist. Cachar . . « Respondents

By Advocate Sri B.C.pathak,Addl .C.G.S.C(0.A.219/2001)
By Sri A.Deb Roy, Sr.C.G.S.C (0.A.368/2001)
sri J.L.Sarkar for respondent No.5 in both the cases.

— w- ey e e

CHOWDHURY J.{(V.C)

In view of the common issues involve both on law

and facts both the applications are taken up for hearing

. with :
together Ay the consent of the counsel for the parties.

L ,»\“7




2. The core issue involve in.these applications pertain

to the selection for the post of Branch postmaster, Gangapur

Brgnch post office. The post of Extra Departmental postmaster:

(EDBPM) fell vacant. The authority accordingly tock steps
for £illing up cf the post by inviting applications from
the local willing candidates. As per notice inviting
applications five appliqations were received by the
authority. According to the gpplicants they were eligible
for appointment but the respondents in a most illegal
fashion selected the ;g5pondent No.5 Sri Sandip Dey for

the post. The legitimacy of the selection is thus undéf
challenge. One of the contention raised in 0.A.219/2001

is that thé respondent No.5 did not submit his application
within the specified time and his application was accepted
in later #n point of time beyond the date prescribed.
However, from the materials on record it-appears that

after the candidates were sponsored by the District Emplcy-
ment Exchange, Silchar for consideration for appointment
that was likely to fall vacant the candidates wére '
requested to forward their applications in the prescribed
format to the Superintendent of Post Offices. Ehougﬁ thg
submission of Mr S.Dutta, learned counsel for the applicant
that the application of respondent No.5 was received after
the date prescribed in the notification dated 25.2.2001,
hcwever on perusal of documents we find it difficult to
accept the contention. We have considered the materials
placed before us Sy the learned counsel for the respondents
as regards the prcoccess o%'selection. A photo copy of
comparative statement meant to serve as a process of
selection produced beforejﬁs. From that statement it
appears that the applicant in 0.A.368/2001 obtained higher

percentage of marks in the HSLC examination i.e. 49.76%

' ‘ . Contd . c3
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and the respondents No.5 secured 37.66% in HSIC. In the
3 | column particulars of source of income the authority
mentioned that the applicant in ©.A.368/2001 earned
415,000/~ from private tution and respondent No.5 was i
shown with an income of #.20,000/- from business and the
income of the applicant in 0.A.219/2001 was shown as
i .7400/- which includes #&.6000/- from family income .There ;
P E is an endorsement that candidate in 0.A.368/2001 did not -i
| o pessess the landed property and accordingly his candidature
was rejected and respondent No.5 was selected for appoint=-
ment to the pest of Branch Postmaster as he fulfilled the }
requirements for appointment. The authority mentioned %
} ‘ . : about the land certificate column. No other materials were

furnished by the respcndents though it was expected that

the respondents ought to have been produced the materials
relied on by the Superintendent in assessing their eligi-
bility conditions. The manner in which the respondents

acted, moreparticularly, the respondent No.3 in producing
the record is deprecated. | j

3. From the materials on record thus indicated that

the selection of respondent No.5 was made on the basis of
land certificate and the applicants were rejected, more
particularily the applicant in 0.A.368/2001 was rejected
on the score that he did not produce land document. As

to the provisions in respect of the recruitment in terms

of the service rules for ED staff, some instructions were

issued. As per those instructions the educational qualifi-

! ' - cation for appointment is Matriculate and the selection

i ’ is baseé on the marks secured in the Matriculation.
‘ No weightage need be given for any qualifications higher
than Matriculation. As regards income and ownership of

} \\v/§\/;q/ property it is mentioned that the person who takes over

the agency must be one who has an adequate means of

contd;,4




livelihood. The pefson selected for the post of BDBPM must

be able to offer space tc serve as the agency premises for

"postal operations. The criteria to judge adequate means

of livelihcod is also indicated, what is required is that
he must have adequate means of livelihood and must be able
to offer space to serve as the agency premises for pestal
operations. preference may alsc be given to candidates:.

whose adequate means of livelihood is derived from landed

property or immovable assets if they are otherwise eligible

for appointment as EDSPM/EDBPM. Tt 18 not necessary to
qﬁantify adequate_meané of liveltihood. Selection process
did not indicﬁte that whether the respondent No.5 was able
to offer space to serve for postal operation, whereas in the
case of the applicant in 0.A.219/2001, as a matter of fact,
the EDBO is presently located at the house of his father who
was the earlier EDBPM. The applicant in 0.A.368/2001 also
indicated that his income from tution comes to #s.15,000/-
and that he referred to the landed property document. The
respondents only showed that he earned k.20, 000/~ from
business. It is not the extent of incomc. the authority

is only assess as to whether the candidates posseSSed
adequate means of 1J.vehhood. In the whole exercise of
selection the_authority failed to-take the relevant
consideration‘for the selection.'whereby the respcndent

No.5 wés selected for the post. It waslstated by the

:learned 2ddl.C.G.S5.C Mr B.C.pathak that respondent No.5

was not appointed but he was intimated about the selection.
A copy of the communicatfon dated 21.5.2001 sent by the
Senior Superintendent of post cﬁfices to the'reSpondent

€+5 to inform that he was provisicnally selected as

, BPM subject to satisfactory result of verification of
all the certificates, which was annexed by'reSpOndent

No.5 in his reply. In our considered opinicn the feSpondents’

contd..5
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authority fell intc error in £illing up of the post in
question by cverlooking the'relevant factors. The respondents
are directed to take steps for a review selection considering
the case of all the five candidates as per law with utmost
expediency. It is eXpégted that appropriate steps will be
taken by the concernedvauthority in future in properly

defending the department's case.

4. on the facts narrated above, we set aside the
selection of respondeng No.5 and the respondents are
directed to take necessary steps to £ill up the post as
indicated by following the procedure and as per law.

The application.is allowed to the extent indicated.

There shall, however, be no order as to costs.
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- DEPARTMENT OF POSTS ; INDIA
OFFICE OF THE SENIOR SUPDT. OF POST OFFICES -
CACHAR DIVISION SILCHAR-788001

" A-443/PF : Dated at Silchar the 07-03-2002.

To

" Shri A.Deb Roy,
Sr. C.G.S.C, CAT
Guwahatl- 781 005
Sub:- 0OA No0.219/2001 filed by Shri Ranju Nag.
Ref-  Your lotter dated 19-02-2002. RN |

Sir,
' ‘ Copy of the following documents in connéction w1th above mentloned
subject are sent herewith in quadruplicate as desired.

* Enclo:- '

1. Supportmg rules/Govt order regarding holding of land in the name of candldates
(D.G. Posts No. 17-104/91-ED & Trg dated 18-09-95) and C. O\ftter No Staff/24-
6/2000 dated 10-10-2000.

2. -Copy of the advertisemetit for appointment .of BPM through employment exchange

under this office letter No. A~448/PF dated 24-10-2000.% loesl makice ol 25-10-%0%0, -

3. List of candidates sponsored by employment exchange under letter No. ORD- 75/2000
dated 04-12-2000.

4. Tncome certificate of 3 candidates. (Income certificate was not furnished w1th the
application of 2 candidates out of 5 candidates as shown in comperative chart).

Yours Faithfully,

(IC.S ‘
Sr. Su Post Offices
Cachar Dn. Silchar-788001

The Postmaster General, Dibrugarh Region, Dibrugarh-786 001 for information |
w.r.t his letter No. Vig/5/XIX/R0/2001 dated 28-01-2002.4- §73 / o2, '

Copy to:-

Sr. Supdt of Post Offices
Cachar Dn. Silchar-788001
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rrwerIarrf canp $ALE 1 zmmlﬁr‘lﬁed f-;gthatithe’prowsrons ]&'ntirnedqm this

Office'LetteriNo AL7-104/91:ED, & Trg;; dated 6~12-!993 ghould coptinue;to '

. befollowed! it sviif odw daiuniings” “tiz “chs atans m‘gx al 1492 g A
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>should be insisted upon while considering candidates for appointment in ED -
categones otherithan' ED'BPM/ED .SPM jas stipulated iin -this;office multiple
. Letter-No#17-104/91 ' ED & T¥g datéd 6121993 or this'recriitment may.be
" restricted fo ‘candidates 'seeking appointment as. ED '‘BPM/ED:SPM s hither-
tobéforeiisd uoitga Tadrn g 2. 8vsdd geptohibings r).:r‘htsur: Wisnobssuin Mo -
Luiaaiiyn 24 anicaittiesp tennitannbe cpcmigice

AL Iarq/‘callnn ,=The ' ﬁrlﬁlm nt, of the,, condmo of“rnc'oir{'e/ﬁfo' herty
should pg resfncied eandrdates seekmg appomtmcnt as'ED’ 'BPM/ED SPM.
In’ case Jof candrdznes1 poxntmcnt to categories’ other ‘than ‘ED
BPM/ED ‘SPM, g déclaration’ wrll continue to be obtamed about vocation and
- private mcome as ,supulated dn; thrs Oﬂ'_ ce 'Letier No. 43-66/ Pen., dated

17 10'1966 bl , :JJ L UIJHQH I 1 53 G
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(3) Clarification regardjng income and ownership of property condi-
tions.—Attention is invited to Letter of even number, dated l6-12-1993 on the
above-menuoned subject. This ofﬁqe subsequent Letter No 17-366/91-ED &
Trg.,'dated the 26th May, 1995; contaxmng clarlﬁcatrons on certmn pomts of
doubt including the subject crted above also refers ‘f'i b e

. :I,, P B e T
2 'In the context of the abO\e mstmcnons references have been recerved
ﬁ'om certain quarters seeking clarifications on the foUowmg two points:—.

() 1f a ¢andidate for appomtment to the post of ED’ BPM/ED SPM

acquires landed property in his own name after submission of the

siiv ..~ . application . in response.to the open advertisement -but “before

R - verification of the bio-data including income/property,-whether he

SN ;should be considered eligible for consideration for appointment to
~. .+ - - the aforesaid post with regard to property qualification; and

-

(i) If 2 candidate for .appointment to the post of ED* SPM acqurres
- landed property in his ‘own, name -after . sponsorship of - his
¢ candidature by the Employment Exchange in tesponse to the.
:'> . potification but before verification of educational qualification,
" income/property; “etc., whether such 'a candidate -should be
considered eligible for consideration for appomtment to the above

v post in relanon to the property qualification. -

*

»

-
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io‘u@'»’l‘he‘lrssues ralsed

" tzithe Employment Exchange wi
' change " sponsors.: the pminimyt? ‘preseribad ﬂumber,.ofrsmtable candidates
~ "within the stipulated date and, ;upon bc@gaa.idressed by the recmrnng »autht "u ...

S5l thdoemnemzry proof withre- 3.

N

dve havelbeemexarrmed m,ﬁns ofﬁcé‘*Although

. ‘*fm } thé‘lnohﬁcanonx 1ssued Moithe - EmploymentﬂEXChange;! specific/miention .
».‘Tabout the’ broad elrglbrlrty coniditions Tequired:t5 Hersatisfied:by.the prospec- i
S trve candrdates‘aremennoned excepung resrdence,‘the .Em;myment Exchange e

cannot bét expected to knovwwhem ~~the candrdate»sponsur ffulﬁlsr‘ erm-
rbcomc/property condition i \cand

‘&gs Hhfo p; In case the Employment Ex-

gx;gres, not less than three cand¥dy
ard 1o fulﬁlment of prescr;b

I mnl

g rryr

d ehgrbrhty con uons, the questron ‘of i rssue ,&f,

open advertrsement Would not\nse In , thé fomimted candrdates are:
-requrred to ‘be’ addressed throu ‘l_f_reg‘rstkred.%st callmg.forapplrcauon wrtlun

the date to ,be strpulated by'th’ recrurtmen; authontws. In  the; rarest case, if.a
candidate - at “the *time “of - ng -an”“ap
come/property condition but. ac%s hi§ hﬁcatron subsequent t0'the sub-
* mission of the applrcanon and sends g Wittten request’ enclosing docurnentary -
evidence.in continuation of his dbplicat on And the same is regeived. within the
‘stipulated date, the recruiting adthorities should entertain the same. However,
if such an intimafion’is received aftef’the last date prescobed or.the develap-
ment regarding acquisition ‘of this quahﬁcagon melf,rtakes placc aﬁer the last
_date prescribed is over; the' same should notbe entertai Similar procedure
“may.also_be followed i -to fill in the post of ED
'BPM/ED SPM through open adverdsement. ln other words, m this case also,
if an intimation accompanied by documentary proof is received subsequent to

the submission of the applrcatrq'rr,wrthm the ‘stipulated dat=, the same'should

also be entertained and acted upor. u:&sﬁ) JqzeImbaiet o i
':31:4"&'1"“ L T IR TR

The contents of this’ letter may kmdly be brought o the nouce of‘ all
concemed for mfo;mauon/gmdance and ‘Uniform apphcanm,
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[D.G., Posts, No. l7-lO4/9l-ED&Trg., daled the 18th September, £995. ]

(4) Cycling knowledge is a prerequlsite condition for ED posts at-
tached with outdoor dutres.—In pursuance of the Madar Kishore Commit-
tee Report on .ED. system, orders were - “issuéd, vide DG, P. & T, Letter
No. 1-2/72-EDC, dated 18-8-1973; that ability to ride bicydle should be a pre-

i3 re’f: é.u
»L -

t requisite for EDAs to be engaged on ouldoor duties, viz,, EDAS/ED MCs, ED

Messengers, etc., in areas where brcycles can be used. Tte matter was also
considered by the Commiittee on Enqulry on ED Systern (Savoor Committee)
which has submitted-its report in+1986. The Committes has also recom-
mended that all.appointments of ED' posts attached with owdoor duties should .
- have knowledge of cycling. It should be-ensured that the persons engaged to,
ED posts with outdoor duties in.aieas where cycle can be used should have
knowledge of cycling as a prereqursxte condition. : :

[ D.G., Posts, Letter No. 4l-462/87 PE-11, dated the 14th Decemnber. 1987 ]

(5) Verification of conditions for appointment to be done prior to ap-
pointment, —One of the pre-condmons for appomtmem w© the post of ED

y’aré. ndt Téquiréd to. apply to

leatron does"not | satlsfy the in-i
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- post will not in-anyicase be required.to/possess shighet-educatiopal qualifica- |

»-4/.} tion thah the'open markét ¢andidste availablesy 2 o2 e sldbmlow ey 28, gde -
". - Query 5.—Whether certificafes’of income/property in’the namé of fathéf

in ‘whicht the tcandidates |seeking-appointmént ;assED. BPM/ED , SPMhave &

share, can be accépted! ot uutdituas Livadi bedisrg timilegs tmonibeay bag

manClarification w-Iti sis ticlarified 4-that dthedprovisions icontained,in this*’
Office LettercNo.117:104/91-ED & Trg,, dated 6-12-}993, should continue.to
be followedits: svid adw'z.ichibines s ecoas stemsydruas o 1492 QI }ag
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should be insisted upon while considering candidates for appointment in ED .-

categories other 'than ED BPM/ED :SPM .asStipulated :ih -this ,office multiple ,
Letter No.:17-104/91 ED & Trg 3 dated 6+12+1993;0r.this recruitment may.be

restricted 1o '¢andidates seeking appointment.as ED.BPM/ED.SPM as hither- .
tobefoiciﬂ'f'm"'jw mi‘k‘ "-‘f 2 w19l zutehibans beitilerp dleaouzavls mar
Wt A AL N atcnaitin e gt caes wripiery e ran oplesy A a ve s 2,
i Clarification, —=THe Ctullment -of., the Londitions” 8¢ >income/propery

should be fesfricied g candidates’seeking appointment as'ED BPM/ED SPM.

ceking -appointment :‘g:q:',fcatcgorics other (than "ED
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In"case of candidates, § , : _other (than '
BPM/ED SPM, g declaration will contiue ‘to be obtaincd about Vocation' and
private income as 'stipulated dnthis’ Office ‘Lettet No: 43-66/ Pen., dated
17010'1966. T‘h.:,"""??.. 'n coal ::‘l RS RO PR ‘IQIL. e g et .':f&-l < L
24 CULIPOTY iR el Nibeap ey 2lLebs iqunnim ot jo 4 i, Uty
31213, You are requested to bring the contents of this letter to the notice of all
concerned for information/guidance/compliance/action.! :..o.r .t bz nardian g
2 JTD.G, Posts No. 17:366791°ED & ., Ghied 1hé 2601 Mag, 19951] 2 31  =aumitr
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(3) Clarification regarding income and ownership of property condi-
tions.—Attention is invited to Letter of even number, dated .6-12-1993,‘on the
aboye-mentioned subjéct.,'_rhis’qmqg_ subsequent Lettc;,x',No.' 17:366/91-ED &
Trg., dated the 26th May, 1995, containing clarifications on certain poists of
doubt including the subject cited above also re:fe'rs.‘ e “ "

. ’ . M H .-
2. In the context of the above instructions, references have been received
from certain quarters seeking clarifications on the following two points:— _

(9 If a candidate for appointment to the post of ED BPM/ED SPM
acquires landed property in his own name after submission of the
-o~ application in response to the open advertisement but before
o verification of the bio-data including income/property, whether he
. .should be considered eligible for consideration for appointment to

the aforesaid post with regard to property qualification; and

If 2 candidate for appointment to the post of ED SPM acquires
landed property in his ‘'own name after sponsorship of his
candidature by the Employment Exchange in TeSponse to the
"> - potification but before venfication of educational qualification,
income/property, - etc., whether such a candidate -should be
considered eligible for consideration for appointment to the above

' postin relation to the property qualification. : .

(i)

e
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“%333nThe"issues:raised above have bcemexatyncd;m‘.thxsioﬁice:ﬁlthwi;h

1-%intthe\motification  issued \to 1the -:Einploymy ‘Exchange, specificsniention
- "about'the’broad eligibility.Sonditions.required t5 bessatisfied by, the prospec-
* tivelcandidates are' mentioned excepting résidence; the’Employment Exchaqgg
- cannot bé'expected to"know.Whethet the:candidateisponsored fulfils«the:in-
+-.come/property condition inasmuch as'candidates’aré not réquiréd to apply to
. the Employment Exchange with this information, In case the Employment Ex-
" change sponsors -the minimum :prescribed rnumber,, of. 'suitable. candidates
Sritics, pot less than thre¢ candidates respond With documentary proof with re-
gard Yo fulfilment of presciibed clipibility conditions, the question of issue,of
\open advertisement would not arise; In thid case, the nominated Cardidatcs iro
-required 10'be addressed throtigh registered post calling for application within
the date to be stipulated by'the recruitment authorities, I the rarest case, if a
candidate’ &t “the “tinie -of making -an "application.does .not satiSfy ‘the -in-,
‘come/property condition but acquires this qualification subsequent to the sub-
mission of the application and sefids'a written request enclosing docurnentary
evidence in continuation of his application and the same is received within the

stipylated date, the recruiting authorities should entertain the same. However, -
df such an intimation’is received after the last date prescribed or.the deyelop-
ment regarding acquisition of this qualification itsclf -takes place after the last
date prescribed is over, the same should not be entertained. Similar procedure
-may also be followed iff case{rbecomes ne to fill in the post of ED
BPM/ED SPM through open advertisement. In other words, in this case also,
if an intimation accompanied by documentary proof is received sgb§¢quent to
the submission of the application within’ the stipulated date, the same should
-also be entertained and acted upon.; e a1 vine sambnLGs of hoered A

-~ e
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R’ Wy & eantents of this letier may kindly be brought to t_he'ho‘t}c':s of all
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gongerned for information/guidance and uniform application. , "3, oy |
[ D.G., Posts, No. 17-104/91-ED & Trg., dated the 18th September, 1995. ] e

(4) Cycling knowledge is a prerequisite condition for ED posts at-
tached with outdoor duties.—In pursuance of the Madan Kishore Commit-
tee Reporton ED system, orders were issued, vide D.G., P. & T, Letter
No. 1-2/72-EDC, dated 18-8-1973, that ability to ride bicycle should be a pre-

.requisite for EDASs to be engaged on outdoor duties, viz., EDAS/ED MCs, ED
Messengers, etc., in areas where bicycles can be used. The matter was also
considered by the Committee on Enquiry on ED System (Savoor Committee)
which has submitted its report.in~1986. The Committee has also recom-
mended that all appointments of ED posts attached with outdoor duties should
have knowledge of cycling. It'should be ensured that the persons engaged to
ED posts with outdoor duties in areas where cycle can be used should have
knowledge of cycling as a prerequisite condition. e

{ D.G., Posts, Letter No. 41-462/87-PE-11, dated the 14th December, 1987. ]

(5) Verification of conditions for appointment to be done prior to ap-
pointment.— One of the pre-conditions for appointment to the post of ED

within the stipulated date and upon being,a,ddressetl,by, the recruiting. auth* %,
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post will notin:anyicase, bc requiredio’possess«h:ghcr educanoga)_guahﬁca- 4~
. . tion thiafithe’ open markét canchdato avaxlablc:qr“w ma!di.xniai & 'EE»f '{tfaf n
/ ¥ L;‘&-Query 5.-—-Whether certificates™of moomc/pro erty-in’ the nameé of fathef .
in Gwhichi the candidates 1s¢c1gxngsapp0mnn¢nt*ﬂSJ£Qi‘jBPM/ED SPMyhave
sham, can.be accepted' B #iftiiioos b&xoﬁzéxéémwzammﬁ T4 MATheay bt

: mm;CIaﬂﬁ -—aItr%ls'?:&'!anﬁcd g.thaati;e:, yxsxons‘.fc'bh‘tglﬁgdjm this

Office unemuoqmlowl-so & {l‘rg**datcd,&lz- 993,stiould continije 1o
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NG, q's._.Whether the? dondition of‘adcquawbmgms fof ! hvchheqd

should be insisted upon while considering candidates for.appointment in“ED 12
categories” otherithan! EDIBPM/ED :SPM as"stipulated iin-this;office multiple .1
- Letter-No»17:104/91"ED ‘& Trg; dated 61241993 x0r this Tecriitment may.be -
“restricted to‘candidates seeking appointment.as ED-BPM/ED:SPM-as hither- 5
tobefote, v m.}qo wrhgvgmzs srsdiiestobingsy bgihlwp vlleaaiistubo o

b Phaertls A 165 o { i pm e sy p AT Ay o
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should restn ted go gaq)dxdaggﬁ ‘sg.ekmg appomuncnt a3 ED pPM/ED SPM.

In; case: ot‘ candxdatcs *seck.mg -APpo tment tq“,categones other ‘than"‘l}p \
BPMIED §PM 8 declamuon will contmue to‘be obtamcd ‘sbout vocation and

private . income ‘as; stnpulate_d in ' this” Office ’Lettet No”'43-66/ Pcn. dated
17'10-1966‘ Sk ey + wi e St e J5C (4% 00 el Sl 1 GOhg
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inistf3:You are requested to brmg the contents of this letter to the notice of all
concemzd for mfomanon/gmdance/comphancc/acuon.ixrm*r:m badriszotg -
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*-(3) Clarification regarding income and ownership of property condi-
tions.—Attention is invited to Letter. of even number, dated ’6-12 -1993, Qon the
above-mennoncd subjéct. Thxs officc subscquent Lctter No 17-366/91 -ED &
Trg , dated the 26th May, 1995; contammg clanﬁcatxons on certam pomts of
doubt including the subject cxted above also refers., fj e T

: “t TG

»2 In the context of the above mstrucuons. xeferences have been recexved
from certam quarters seeking clarifications on the following two points:— . -

(9 1If a candidate for appomtment to the post of ED BPM/ED SPM )
acquires landed property in his own name after submission of the
application in response.to the open advertisement but before
verification of the bio-data including income/property, whether he
-should be considered eligible for consideration for appomtment to

- the aforesaid post with regard to property qualification; and

If 2 candidate for appointment to the post of ED SPM acqmres
landed property in his ‘own name after sponsorship of his
.+ ‘candidature by the EmpToymen‘Exchange 1 _response to - the
> + notification but before verification of educational qualification,
" income/property,” etc., whether such a candidate should be
- considered eligible for consideration for appomtment to the above

' post in relation to the property qualification.

Lertliy N

“ e y e

e

R

<

B g y
¥ o I
L7 .
S,

'.-,' ST
y C‘"?L, S

I

ook, A0 W Y

s,

¥
thdiy

SRy e

»W =7 i

036:@43 ’hThe"lssues raised above havelbeemexa&rﬁmedm'thls “officaY: Although
ﬁmlthe fnouﬁcauorﬁlssueduto the.,Employment':Exchagge’ispecxﬁctmentlon :
"!xabout«the broad’ ehglbxhtchondmons,Tequxred'to beisatisfied: :byjthe.prospec:’:
¥ nve'ca‘udxdates'mmennoned ‘excepting 1 resndence ‘the® Employment Exchange )
?cannot beétexpected w?knothwhether ‘the'acandxdate‘ sponsogedzﬁxlﬁlsqhe jin- ;

Hﬁ-}. come/propexty condition masmuch asxcandxdatesfare not requxr’e'd to, apply.
I t'bthe Employment Exchange thh this’ mforvnauon.-ln case : the Employmcnt Ex- .
. :ﬁhchange sponsorsa théxminimumm yprescribed y number, of jsuitable "candldatesb
ithin, tbc (Stipulated, date "and upon, ‘being addressed by, the recruiting, auth* |
optlcs, ot less than three cand1dates gpsp
vemsement " would ot arise’ In this'case, the noufiﬁated
h'registered post dﬂhng, for application’ thhm

’-‘r'cc'i“ "d 1w .be addressed | throug! icati
the’ date; 10, b e’ snpplateg l;y {he Tecruitment authonuw.‘fln  the’ ‘Tarest 'case, ifa

~edididatc’ Bt ‘the time of JRIAKing s 4 2apH
‘aicomc/property condition but acquires this quahf' ication subsequcnt‘to 'the sub-
-s'mission of the apphcanon’and 'senidsa written' request enclosing docufneéntary
.evidence in continuation of his application and the sameis is received within the
‘stipulated datc. the recruiting authorities should entertain the same.}j
if such an intimation’js received.after.the | e.p orth (glr yelop-
*ment regaydmg acquisition of | this qualification xtsclf:;takes place after the last
~date prescnbcd is over, the samc should not be entertained. Sumlar procedure
»may, also, be followed if cas : -to fill in 0 the post ¢ ‘of ED
+«BPM/ED SPM through open advcmscment. In. other,words ‘in this c§§e“als 0,
if an intimation accompamed by documentaxy of is rcccxved subsequem to
the submission of the apphcatson ‘Within' thé ‘stipulated date; the Sarié’should

-also be eritertained and acted upon.: siem of kmrmu\mm‘zam.uﬁﬂ Ak

w'?f 4,,.., mclo}nfgh igf ?ﬁi?i"m’nﬁ%r'ﬁndly bc brought to the Hotice 'Of ¢ all
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coiféemed forj mfo;manon/guxdance and ‘iniform application.”*
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[DG Posts.No 17- lO4/9l-ED&Tr3 dated the 18th September, 1995. ] Ly

(4) Cycling knowledge.is a prerequisite condition for ED posts at-
tached with outdoor duties,—In pursuance of the Madan Kishore Commit-
tee Report on’ ED system,, “orders | werc “issued,” vxde DG, P & T, Letter
No. 1-2/72-EDC, dated 18-8-1973, that ability to ride bicycle should be & pre-
-requisite for EDAs to be engaged on outdoor duties, viz., EDAs/ED MCs, ED
Messengers, elc., in areas where’ bicycles’ can be used. The matter was also
considered by the Committee on "Enquiry on ED System (Savoor Committee)
which has submitted its report. inx1986. The Committee has also recom-
mended that all appointments of ED posts attached with outdoor duties should
have knowledge of cycling. It'should be ensured that the persons engaged to
ED posts with outdoor duties in areas where cycle can be used should have
knowledge of cycling as a prerequisite condition. L

{ D.G., Posts, Letter No. 41-462/87-PE-I], dated the 146 December, 1987.1 .

(5) Verification of conditions for appointment to be done prior to ap-
pointment.— One of the pre-conditions for appointment to the post of ED

plicationtdoes 1ot Fsafisfy \'ther- =
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ond With, documentary proof with re- ';

k,‘g ,m“o ﬁx]{xlxpent of Prescqbgd ehgxb:hty condmons the' questxon glf dlasfeuse a;)é' 5{

Towgver, - - %

.
RO Ee

T T e
PR o

PRTTY ey
o~ Y

PORTPIS

TR Y

e

-

B st S DR R | N S Corrrs ‘i‘



‘ A
g0 - Y, SWAMY!S=POSTAD ED STAFF
L ] M .
post will not<n-any.case be required.toipossess higher educational qualifica- -
-~ __tionthah'the dopen markét ¢andidate availablesy 2 xrrpu sidewest wmsey 28 iyde -
V. “Queky 5. Whethér cértificales of income/property in' the nameé-of fathes
in twhich: the'scandidates Isecking.appointrent sas fED, BPM/ED, SPMhave . ;
share, canbe accépted! Bt Suuiinon biworn nhddinzorg atimtl-sgs muadtenm bagh
it Cldrificaiion: =141 sistEclarified vithatdthedprovisionsicontainedyin this -
Office LettersNo/17-104/91:ED & Trg;; dated 6-1 2-1993,should continue to ~
b”c;folldw}&édgtigﬁ svd o w estiblbagy o LE55U 2T0mT Irnty di MO QINAGE
AUy 6 Z Wik e’ bdifion ' adé quate *rehrs of VeIt
should be insisted upon while considering candidates for appointment in*ED r-
categories otherithan' ED'BPM/ED SPM asstipulated .in -thisioffice multiple
Letter-No>17:104/91 ED & Trg.; dated 61241993 yor this recruitment may.be
restricted to’¢andidates seeking appointment.as ED.BPM/ED.SPM as hither- -
tobéque“.“d}f“%liqu' ‘?‘ﬂ:ﬂ qu 2i 31y wetebibony boititews llenonisubs ton
NEE AL S aotiesi)  an Srenit pa b orcomtinrm 508 L arian cpler AT amriee o
f’fz‘,?iaérvzca?zﬁéif?—éz;zéi‘:fulﬁlm‘fe?it?.%.r,;m‘?e‘::éa?xdﬁi,onsi’zzf%fsﬁc‘a'ﬁdprogeny |
should be fesfricted tg candidates’ seeking appointment as ED BPM/ED SPM.
In. case. of canididates, secking _appointment "to ‘Categorics "other than “ED 1
BPM/ED SPM, g declaration ‘will continue to be obtaincd about vocation' and
private incomic as’ stipulated 7in’ithis’ Office. 'Letter No.'43-66/ Pen.! dated
17-10.1966, 3720 F ' M L T T b VT 30 s TR e
W TSI A i cannnt N pup ferodsnebs e ann s ool e Ty
<113 You are requested to bring the contents of this letter to the notice of all
concemed for information/guidance/compliance/action.’ - . -itr-: fiz Ladrien:y
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(3) Clarification regarding income and ownership of property condi-
tions.—Attention is invited to Letter of even number, dated 6-12-1993, on the
aboye-mentioned subjéct. This office subsequent Letter. No. 17-366/91-ED &
Trg., dated the 26th May, 1995, containing clarifications on certain points of
doubt including the subject cited above also refers. " ¢ - "”'; e
N Ceves e T s [ see 240 - .. LS A L
-+~ 2.In the context of the above instructions, references have been received
from certain quarters seeking clarifications on the following two points:—

() If a candidate for appointment to the post of ED BPM/ED SPM
acquires landed property in his own name after submission of the
-+~ application in response to the open advertisement but before
"~ + . verification of the bio-data including income/property, whether he
» -.should be considered eligible for consideration for appointment to

- the aforesaid post with regard to property qualification; and

- (i) If a candidate for appointment to the post of ED SPM acquires
: landed property in his ‘'own name after sponsorship of his
I candidature by th¢ Employment Exchange in Tesponse to the
> - notification but before venfication of educational qualification,
income/property,- etc., whether such a candidate should be
considered eligible for consideration for appointment to the above
 post in relation to the property qualification.

~“intthe*motification-.issued:\tovthe :Eruployment:Exchdnge;i specific/niention
. 1abbut the'broad eligibility:conditions required: {0 bessatisfied:by.the:prospec- -
- ¥ tive'candidates are nientioriedexcepting residende; the Employment Exchange

‘-: .

¢ 0333 1The issues raised above have béemexaminéd in:this;office! Althoiigh

- canndt bé!expected toiknow:Rvhethet the)dandidateisponsored ifulfils thejin-
ssrcome/property condition-inasmiich as:candidatesfare not 1équiréd to-apply to
;. :the Employment Exchange with this information. In case the Employment Ex-
. change sponsors?the . minimum prescribed inumber, ofasuitable, ,9z;m,d_1date§
ywithin the stipulated date and upon being addressed by. the recruiting, auth* vy,

-t N r

feg 23710, AR T TNy s gy Sytwger W8 A3 el Loy ttr® foc e f‘f‘é-"' "'n_"f
ard to fulfilment of prescribed eligibility ‘conditions, the question of issue of
B ivertidement Vool Aok sise. 6 e (e RORIAIE] cesdidotes i

Sjq 2 ve DO s ad AR Ty eAnet (26 g0 wMETE gL NS 30 T L '(
~required t0'bé addressed through'régistered post calling for application Within { |

the date to;be stipplate

1 by the recruitmerit uthiorities, Tn the fifeSicase) if 3

‘cindidate at the ‘time" of ‘making .an- application’docs ‘not “sdtisfy “the 'in- .
come/property condition but acquires this qualification subsequent to the sub-

" mission of the application and sefids'd ‘writteh'request enclosing documentary
evidence in continuation of his application and the same is received within the ;
stipulated date; the recruiting authoritics should entertain the same. However, -
if such an intimafion’is received after the last date presciibed or.the deyelop-
ment regarding acquisition of this qualification itself.,takes place after the last
date prescribed is over, the same should not be entertaingd. Similar procedure
may also be followed iff caseirbecomes necessary to fill in the post of ED
BPM/ED SPM through open advertisement. In other words, in this case also,
if an intimation accompanied by documentary proof is received sgb;gguent to
the submission of the application within'thé stipulated date, the samié'should
also be entertained and acted upon.: seat of vise. LAmbBmA! ol Lol
paagrc brgwe = T sof e vz esd . o
=1%- 4T Ihe ehtents of this Ieter may Kindly be brought 16 the T

oncerned for information/guidance and uniform applxcangg. R
- . 8t 1{ eSS C ithe o 4 k. as -t -~ -C.

e

twira o L e -

[ D.G., Posts, No. 17-104/91-ED & Trg,, dated the 18th September, 1995. ] e

(4) Cycling knowledge.is 8 prerequisite condition for ED posts at-
tached with outdoor duties.—In pursuance of the Madan Kishore Commit-
‘tec Report on ED system, orders were issued, vide D.G., P. & T, Letter
No. 1-2/72-EDC, dated 18-8-1973, that ability to ride bicycle should be a pre-
requisite for EDAs to be engaged on outdoor duties, viz., EDAs/ED MCs, ED
Messengers, etc., in areas where bicycles can be used. The matter was also
considered by the Committee on Enquiry on ED System (Savoor Committee)
which has submitted its report in~1986. The Committee has also recom-
mended that all appointments of ED posts attached with outdoor duties should
have knowledge of cycling. It'should be ensured that the persons engaged to
ED posts with outdoor duties in a1eas where cycle can be used should have
knowledge of cycling as a prerequisite condition. T

t D.G., Posts, Letter No. 41-462/87-PE-11, dated the 14th Decemnber, 1987. ]

(5) Verification of conditions for appointment to be done prior to ap-
pointment.— One of the pre-conditions for appointment to the post of ED

y

grities, not less thian thie¢ candidates réspond with’ documentary proof with re- i&

A o het e

be brought 16 the kg 8Fall |

A
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EPARIMENT OF POSTS

-

No. Staff/24-6/2000 dated at Guwahati the 10" October, 2000
To, |

: \/l/AJl the SSPOs / SPOs in Assam Circle, Region
2. Allthe SSRM/SRM |
3. The Supdt NESI» // PSD, Guwahati
4. The Manager, h. ¥S Guwaliati

Subject:  Appointment ol £D Employees. R R
, s o

For recruitment/ appointment in various categories of ED StafT,
orders have been issued by the Department/ Directorate from time to time. It
has been observed that these orders are not implemented with uniform
principles by different appointment units in the division/ Circle. Therefore, a
gist of existing orders on the subject ig reproduced below toye followed by
cach appointing unit to maintain uniformity in implementation of the orders
on the subject. This way not be exhaustive. You are, also free to consult the
original orders before acting on them, |

While making requsition/ open advertisement for filling up the

" ED vacancies, notification sh: !d be. given to the Employment Exchange

and simultaneously displayed . the office notice board, notice towards of

Jocal GP, other establishments offices of State/ Ceritral Govt in the locality

etc where the conditions of slection/ appointment as mentioned in item

3,4,5 below should, interalia, be indicated so that who fulfils them may offer
their candidature. / ‘ |

1. Special representation roster.

Afier introduction of post based roster for all categories of recruitment
including EDAS, it has to be ensured that the roster for ED Staff is
brought to use by each recruiting unit in the division/sub division. For
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EDSPM/ BPM, the Divisional Supdt (bemg appomting authonty) should
maintam 1t for division as a whole. For other ED Stafl, Sub Divisional

AEPOS/SDI (being appointing authority) will maintain it. Since none of

the units, as observed, mamtains it, you are requested to prepare it and

confirm CO within a month that the roster is maintained up-to-date. The -

roster should e m the same¢ pattem as maintained for direct recruitment

in other cadres i the divi:. .. Where percehtape of rescrvation  would
be SC 6%, ST 11°, OBC ‘7% , PH 3%, Ex Setviceman 10%. But total
reservation in a p: uﬂcuhr V2 y_;ahou d not exceed 50%. In the case of
SC / ST, this ceiling of 50% on filling up of reserved vacancies would
apply only on the reserved vacancies which arise in the current ycar.
While making recruitment in backlog/ carried forward reserved vacancics
for SC/ST category should Lo treated gs a separate and distinct group to
be filled up to clear the backlog, which would not be subject to any
ceiling. Once the backlog is cleared and balance made, subsequent
recruitiment should be made for the particular category where vacancy

arises as per roster.  (Ref. Directorate’s no. 19-11/97-ED & T, rg dated

27.11.97 and I4—I/2000—SCT dated 5.10.2000).

2. Notification of vacancies / requisition of candidates.

Afler -alculating the vacancy as discussed at (1)
above, local Employmu" Exchange should be notified and requested
-to send nominces Accwdmgly For the notification, it should be
specifically mentioned that in case minimum number of cligible
candidates belonging to the particular reserved community are not
nominated or do not offer their candidature, the vacancy in question
will be treated as unreserved and offéred to the other reserved
category to be specified or which the representation may happen to be
deficient or other community candidates, as the case may be. While
doing so, care should be taken to reserve a vacant post for the reserved
community for which the extent of representation is comparatively
less compared to other reserved community in the descending order.
The candidates belonging to a particular reserved community will
have to complete amongst themselves and thé OC candidates securing
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higher pe1centa<rc of marks would be mnnalcnal IIowwcx he has to
satlsfy all other prescribed eligibility criteria.  (Ref Directorate’s
letter no. 19-11/97-ED & Trg dated 27.11.97)

In addition to notifying the vacancy through meloymcnt
Exc range, it shall be simultaneously notified through public/ open
advertisement calling for nominations. If the effective no. of
candidature is less than 3 in the notified category, the vacancies will
be re-notified through Employment Exchange/ open advertisement etc
within 15 days and all the candidates offering their candidature will be
considered. Even then, if requisite number of applications in the
pamcular category is not received, approval of ilic next higher
authorlty to the proposed appointment should be obtamned before
selection is made from amongst such candidature._(Ref. Directorate
letter no. 19-4/97-ED & Trg datedl9.8.98).

3. Conditions of appointment.

*

Age . Minimum age of the candidate should be 18 years.
An ED staff can be retained in service up to 65 years of age.

Educational qualification: EDSPM/ EDBPM
Matriculation (The sclection should be based on the marks secured m
matriculation or equivalent examination. No weightage need be given
for any qualification higher than matriculation).

Other ED Staff : VI Standard. Preference may be given to
candidates with matriculation qualification . No weightage should be
given for any qualification higher than matriculation. Should have
sufficient working knowledge of regional language and smple
~ arithmetic. (Ref. Directorate’s letter no. 17-366/91 dated 12.3.1993).
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Power to relax educational qualification for any
category of ED staff rests with the PMG (Region) // CPMG concerned
( Ref. Directorate’s no. 17-366/91-ED & Trg dated 26.5.95 )

/ The - candidates, belonging to SC/ ST/ OBC/
PH/ with minimum educational qualifications prescribed for the post,
who satisfy other eligibility criteria, shall be given preference over the
candidates belonging to other community to the extent of scales of
reservation indicated in para 1 above. (Ref. Directorate letter No. 19-
11/97-ED & Trg dated 27.11.1997)

ﬁcome and ownership of property : The person
: who takes over the agency (EDSPM/EDBPM) must be.one who has
adequate means of livelihood. He must be able to offer space to serve

as the agency premises for postal operations.

The criteria to judge “adequate_means of livelihood”
should be that, incase he loses his main source of mcome, he should
be adjudged as incurring as disqualification to continue as EDSPM/
EDBPM. In other words, there must be absolute insistence on the
adequate source of income of EDSPM/ EDBPM and (e allowances
for his work as EDSPM/ EDBPM must be supplementary to his
income. To ensure this condition, the candidate must be able to offer
office space to serve as the agency premises on postal operations as
well as PCO and as such, business premises such as shops etc must be
preferred regardless of the wvarious categorics  of preferences
mentioned in the Directorate’s letter No.43-191/79-Pen dated 22.6 79
Preference may also be given to candidates whose adequate means of
livelihood is derived from landed property or immovable assets if they

. are otherwise eligible for appointment as EDSPM/EDBPM. It is not
necessary to quantify adequate means of livelihood. |

Income or property in the name of their guardian will not
make them eligible for consideration for appointment as ED Agents.

v



1

=5 =

Incase of candidates seekin; appointment to categories other than
ED@PIWEDBPM, a declaration will continue to be obtained about
vocation and private income as stipulated in Directorate’s letter NO.
43-06/Pen dated 17.10.1966. ( Ref. Directorates no. 17-366/91-ED &

Trg dated 26.5.95)

4. Residence.

It may be clarified that while making selection for

_ appointment to ED Posts, permanent residence in the village/ delivery

jurisdiction of the ED Post office needgynot be insisted upon: as pre
condition for selection. However, it should be laiddown as a condition
of appointment that any candidate who is selected must before
appointment to the post take up his residence in the village / delivery
jurisdiction of the ED Post office. (Ref. Directorate’s no. 17-104/93-
ED & Trg dated 6.12.93) : |

‘5. Security

Requisite security. will have to be furnished by all categories of ED
Staff.

' APMG STAFF
0/0 THE CHIEF POSTMASTER GENERAL
ASSAM CIRCLE : GUWAHATI - 781 001

Copy for information to :

The Postmaster General, Assi'm Region, Guwahati.

APMG (Sta
0/0 CPMG: GUWAHATI
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Y S _DLPARTMENT OF .POST : 1hbTs
. 7+ OFFICE OF THE SFNIGR SUPDT OF POST OFFICES ’
S " CACHAR DIVISION- SILCHAR-788001 - . QL%VCQ/ .

B
-

© . The assti. Director of Employ;ent ‘ |

| No. Be 114?]'?? " Dated Silchar the &Y —( 0 - 2z

* R M ot . . T . ,(‘h | ] . . . N
Sub:fgsponsoring.pf.gandidates fo;‘apgointmept as-Extra Depart-
. méntal HOSTMESTEr /Branck Postmaster RIN

Lo . o ) ‘ WP/(, K&QMSO

Sir, - : Lo ‘ oy c . :

, .. . You are requested. ti.sking ‘forward a list of candidates

-, for selection as EQSPM/ED‘BP%Eééiaﬁbgkﬁszvxﬁ// N -The :

. candidate $elected will be r:g ed .£6 wérk as ER—SPM/ED BEM ¢ e
- MW EDSTU/EDB0. in a/c with La¥ ool O

-
. i+ The.list should ‘contain names ot at least
'.-.w’3(theeg)icandiﬁatesiNo upcer limit is prescribed, '

- 1. Requirements:_ . - I :

‘ ..a)VAgei—The.cgndidate shoﬁid‘nét‘hﬁ“léss than 18 years and not
: ;J%;mpre.thanu65“yeaps of age ‘6n the date of appointment. .

"b)“EddcétioﬁalnQualificgtion;gﬁetficulation or equiv_lent.

c) Property:- The candidate must have adequate means of liveli-
LT hood and must be able tqgoﬁfice space as will
serve as a small,PQO;wit'.provision for installa-

- © " tion of even P.C.0.

‘ d)‘Réﬁ;deﬁcé;—Ths“candidate'mﬁst\bé.a permanent resident of the

.the post village ‘can also be considered.

e) Rreferencé:;ﬁréferenée may be’ given t0 S/C and S/T ahd Ex-Ser.
T ‘ 1v;ceman;candidated.lé - :
,2.'Last‘datéﬁof épplicatiagﬁﬁ,A <

(LT N

:;Officéywifhin'oné“mqnth'ofpissuelaﬁ this letter i.e 30 —1]-8s7D

»3-(S§Curity’Bénd;;Tﬁé'candidéies shail have to furnish a8 sum of
I IR -RS.4000/- at the time of appointment.
4.Form No.X-6 duly £ill in is _enéi'o;ed'hereyz;p‘h, ,

. . . - L . . K R r - D
. e ;o . .
Iy T ¢ EE N N
. ' - c o . - .
.
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Copy ‘l‘o 3= ‘ .—«'\.

Bhe AgPOQ/SDIPOs l‘&K}uAAAQ}eNA(k Sub Dn.Silchar.
He will ensure. that -copies- of'tﬁéuébove notiflcatlon and sent

to concerned VLllage Panchayat,pollce station and other prominent
offices in the 'village ‘besides' displaying at the ‘concerned post
of fices.Four spare copies ‘are hereby enclosed.The intefested
candidates must get their names sponsored through the nearest

- Employment Exchange +S.RZE.E and must possess property in the p

t

post vlllage in his name szngly ot Jointly.A

...Sr.*Supdt Of Post Offices
Cachar-Dn.- Silchar-788001
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' - DEPARTMFNT OF POSTS, : INDIA
'@:”fbv OF THE SR.SUPDT.OF POST OFLlCiS {CACEAR DN:SILCHAR-7620

A= Z\I—i@/F‘Fﬁ.‘_ RVCE 2 e -] The 2Siepon

’I‘he poqt of Extra Department. Al Branch Postmastow

gt WAL L ... EDBO has £allep vocant in the
TR e
SRR Applic/atlohs are invited fmn\ the locdl willing
;canmdate B Intere.;ted candidates must get their names spons:-
‘crded through nearest Emoloyment Exchange, 2pplication in
~enclosed’ form‘muot reach this offlce within one(i) month of
issue of this nokice ice A0—]) -}O’b“[ji\ppl cant must fulfil |
o t‘w,. oll m}ng e,_ozid:u:mne '

-

a). Applicant must be. pemment realden ¢.f the villages
vhere the P/Q is locatzd. '

.'b) The f’iupllcant rnust have adeguate means of incore from
' an independent source af 13 valihood( particulars of other
'_1ndependcnt source of. income should be mentioned.

‘C) The appli oant shoulc r¢ 2ble to offer suitable accommoda-
- . tinn for the Post Office at his own cost.

8) Tre, mln“umum quallficatlon is to be HSLC passed.

B °"4?.£f1 R RSN
‘{ S e)/’"he cax ‘didate shovld not be “"less than xg yz2ars of age cn
\ \" \0 10’15_0 and not more than 65 years, on that date.
i ' CL .- Lo ‘j s - !g /—7
| 1» 'h',‘A':").I:A'-,-»"«.'"._a'l' K ' N ; ,"" v o ' o Sr. Supé/t nf Tost OfflC\"S
‘-. g T T Cachar Di. Si]char—788001
X : o B Sy R . .
’ \ -' ) T ) ’ N Lo .
R T, ‘her n8pe5/SDIPOS .Pﬁ??}?????ﬁ??fﬁi...........‘foﬂ

Hind ormatlon ciTculaticit and directiny the candic:ites
to‘submt appllcatlon t.hrough the Employment

{ o
i‘: R R S RS E”{ a h S area. N .
o c:h nge £ hi ) _ hon~g. .
13 T 2 T}—Ee': BPM o'e o.oc‘O"";'-‘°°' He s“ou:,i it -:n
0L li4.ithe of fic notlce voamd and direct tha candidate >

A

Voo Vfolmward their applications througn the Employment
"\ - Ex ,hange. g B .

B 3, Tl"a‘.Press.dent .W‘P‘A..GP for
Vo . T di' recting the eligible ca@ndidatec to apply thious.
: ‘ err :)loyment Exchange. o

~ En:‘e'—-(l) Onei L SR
. B, &wumotw csgz %mp% ot
' 3 S ~ Post Offices_
L A‘ L Ld o c cchaipgn.}SL]”har—788001/
‘; ‘ g‘ ING%, Q,Q,Bccuu)\ o '
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" _(An Application under Section 19 of the Administrative Tribunals Act, 1985) ‘}

tle of the case : O.A. No....%g.../mm

p \
|| Q&
Shri Jhantulal Dey : Applicant Q , ! (g

- Versus -

_ niofl of India & Others L Respondents.
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‘ IN THE CENTRAL ADMIN ISTRATIVE TRIB‘UNAL
GUWAHATI BENCH : GUWAHATI
| | (An Application under Section 19 of the Administrative Tribunals Act, 1985)
; | O.A No.ccro /2001
-
BE?T’WEEN
Shﬁ Jhantulal Dey
S/o Lﬁte Jitndra Chandra Dey
Re%id t of Village & P.O. Gangapur
PSI Katigorah,
Dis?irict--Cachar,
PINI 78‘?804 ........ Applicant
oo
1. 1 The Union of India,

i
i
3

5.
i?
\

‘ .
Gow. of India

Represented by the Secretary,

[ELepartment of Posts,

j’ New Dethi.

The Chief Postmaster General

.E.Circle,

Shillong-793001.

| ’ﬂﬁe Senior Superintendent of Post Offices,

Cachar Division,

char-788 001




DETAlj

The Sub-Divisional Inspector of Post Offices,
Kaﬁmgam Sub-Division,

;Karimganj.

‘Sn Sandip Dey,

jS/o Late Ramendra Chandra Dey

P.O. & Village Gangapur (Via Katigorah)

fDistn'ct-Cachar.

......... Respondents.

1S OF THE APPLICTION

4.1

) Particulars of order against which this application is madc.

Thls application is made against the illegal and arbitrary order/action of. the
| Respondent authdn'tics in appointing the Respondent No.5 to the post of Extra-
| Departmental Branch Postmaster (for short, EDBPM), lying vacant in Gangapur
}Extra-Departmcntal Branch office (for short, EDBO) in total violation of the
il.)rocedure established by law and in defiance of the applicant’s legitimate
! expectation for appointment to the said post.

Jurisdiction of the Tribunal.

| The applicant declarcs that the subject mattcr of this application is wcll within the
| jurisdiction of this Hon’ble Tribunal.

i Limitation.

The applicant further declares that this application is filed within the limitation

| prescribed under section-21 of the Administrative Tribunals Act, 1985.

Facts of the case.

ii protections and privileges as guaranteed under the Constitution of India.

That the applicant is a citizen of India and as such he is entitled to all the rights, .
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4.3

4.4

4.5

!

!
i
I
|
i
|
\
1
(
\
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1
!
i
!
|
i
|
i

i
|

ﬁhat the applicant passed the H.S.L.C. examination under the Board of Secondary
1Educati0n, Assam in the year 1085 and was placed in the Second Division.
:*bubscqucﬁtly he also passcd the Higher Sccondary School Leaving Certificate (for

_short HSSLC) Examination, in 1989,

That following the retirement of the earlier incumbent on 30.12. 2000, the post of the
Extra-Departmental Rranch Post Office (FDBPM) in Grangapur Extra-Departmental
Branch Post Office (for short EDBO) fell vacant with effect from 01.01.2001.

L
Meanwhile vide Notice No. A-448/PF dated 25.10/2000, the respondent No. 3
?wited applications from local willing candidates for filling up the post of EDBPM,

ﬁé}ang_apur EDBO.

t

.

~~

Copy of Noticc dated 25.10.2000 is anncxed herewith as Anncxurc-I).

fhat the applicant having been eligible for the post as per the terms and conditions

e .

Iﬁid down in the aforesaid notice dated 25.10.2000, his name was sponscred by the

b
E?rnplovment Exchange, Silchar for consideration of his name for the post of

DPBM i Gangapur EDBO.

That thereafter, the Senior Superintendent of Post Offices, Silchar ie. the

Rﬁspondent No.3 asked the applicant to apply in the Departmental format and
Sl!lpphcd the rclevant form to the applicant. The applicant accordingly submittcd his
apjphcatlon in the said format on 19.01.2001 with all particulars and furnishing

therew1th his (i) HSLC passed Certificate, Admit Card and Mark Sheet, (2) HSSLC

pasqed Certificate (3) Permanent Resident Certificate (4) Passport size Photographs,

(SJ) Income Certificate from the Competent Authority (6) Charter Certificate (7)

C',rtiﬁed copy of Zamabandi of land in his father’s name etc. Further the land was

\:
also registered in the name of the applicant by his father on 19.5.2001 and the

relevant document was also submitted by the applicant on 21.5.2001 with

!f

application.
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4.6

4.7

4.8

4.9

{(Copy of HSLC passed certificate, admit card, mark sheet, permanent Resident
icertificate, HSSLC Pass certificate, Land Registration document dated 19.5.2001 are
tanncxed herowith as Anncxurc- I IILIV, V, VI, VII, VIII, and IX respectively.

IThat the applicant is a bona fide local candidate and is a resident of the same village

'wherein the EDBO under advertisement is situated and as such he is a legitimate
iclaimant/aspirant for the post of ENDPBM, Gangapur as advertisement under Notice

‘dated 25.10.2000.

4That the applicant happens to be the holder of the highest marks (about 50 % marks)

— L?

‘;amongst all the candidates who applied for the instant post and thus tops the list so
jfar a:? academic performance is concerned.

That in spitc of all c]jgibi]itics and fulfillment of * all pre-requisitcs, the rospondent
|department did not consider the case of the applicant and appointed one Shri Sandip

?‘Dey ie. Respondent No.5 as EDPBM in the EDBO, Gangapur with effect from

127.5.2001 violating all procedures established by law, on the basis of their personal

lchoice, whims and caprices. The said Respondent No.5, however, is yet to join the

'; post.

IThat the Respondent No.5 has been appointed by the Respondent department

iprovisionally, without holding any intcrvicw or going through any proccdurc of

selection despite his poor marks obtained in the qualifying examination. It is relevant
‘to mention here that the name of the Respondent No.5 was sponsored by the
FEmployment Fxchange after the expiry of the due date and the Respondent

authorities have appointed the said Respondent No.5 on extraneous considerations

‘only showing utter disregard to all “established laws and principles of the natural

justice.

The applicant, in spite of his best efforts, could not obtain a copy of the appointment

brder issucd in favour of the Respondent No. 5. The Hon’ble Tribunal may, thercfore

i
£
N
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4.10

5.

5.1

5.2

5.3

5.4

5.5

- 1

p4|

be pleased to direct the respondents to produce the same before the Hon’ble

Tribunal.

_tj hat thc appointment of thc Respondent No.S is an illcgal, unfair, mala fide and

1 njust manner and non-consideration of the case of the applicant for the post of

|
n

EDBPM, Gangapur despite his being a bona fide legitimate and eligible aspirant has

'Ec aused irreparable loss and injury to the applicant and the applicant, ﬁnding no other

’falternativc or efficacious remedy is approaching the Hon’ble Tribunal through this

ﬁpplication for protection of his legitimate rights and interests.

iﬂ is relevant to mention here that the illegal appointment of the Respondent No.5 as

Il‘ls'aid above has also been challenged by another applicant of the said post Sri Ranju

Nag vide O.A. No. 219 of 2001 which is pending for disposal before this Hon’ble

(K
tribunal

4.11 ~}l at this application is made bona fide and for the ends of justice.

%?‘rmunds for relief(s) with legal provisions.

%For that the aption of the respondent authorities in appointing the respondent no.5
j“s‘vithout holding any interview is wholly arbitrary unjust and unfair.

For that the respondent authorities have acted in total disregard to the legitimate

éxpcctation of the applicant and deprived him of his legitimate rights in an illegal,

Llnjust and unfair manncr.

F or that the applicant on being duly sponsored by the Embloyment Exchange, has
%cquircd a valuable right to be considered for appointment to the vacant post of
FDPRM.

iﬁ‘or that the respondent authorities, by way of discriminating the applicant, have
f}cted in violation of Article 14 and 16 of the Constitution of India and the principles
;of natural justice.

For that the applicant is the holder of the highest marks amongst all the candidates

who applicd for the said vacant post of EDPBM.
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5.7

8.1

8.2

8.3

8.4

For that the applicant is a permanent resident of the same village where the EDBO in
Gquestion is situated and as such has got an edge over other candidates for being

considcred for the post.

For that, in any view of the mater, the action of the respondent authorities are bad in

1aw and liable to be declared illegal and void-ab-initio.

f'Details of remedies exhausted.

IThat the applicant states that he has no other alternative and other efficacious remedy

‘ than to file this application. The applicant could not make any effective

representation against the illegal appointment made in favour of the Respondent

INo.5 since he could not obtain a copy of the appointment order in spite of his best

icfforts. ' ‘ : !

Matters not previously filed or pending with any other court.

:The applicant further declares that he had not previously filed any application, Writ
|Petition or Suit regarding the matter in respect of which this application has been
iimade before any court or any other authority or any other Bench of the Tribunal nor
any such application, Writ Petition or Suit is pending before any of them.

Reliefs sought for :

[Under the facts and circumstances stated above, the applicant humbly prays that your

l Lordships be plcascd to grant the following rclicfs.

That the impugned order of appointment issued in favour of the Respondent NO.5 be

! declared illegal and inoperative.

That the respondent authorities be directed to cancel and/or recall the order of

appointment issued in favour of the Respondent no.5.

1‘ That the respondent authorities be directed to fill up the post of EDPBM, Gangapur
1

EDBO, in accordance with law.

Costs of the application.
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9.1

9.2

10.

11.

12.

2

Any other relief or reliefs to which the applicant is entitled to, as the Hon’ble
| Tribunal may deem fit and proper.

|Intcrim ordcr praycd for.

| During pendency of this application, the applicant prays for the following relief :-

|That the Respondent Authorities be restrained from filling up the post of EDPBM,
Géngapur EDBO, by allowing the respondent No.5 or any other person to join in the

Isaid post till disposal of this application.

|Any other interim relief which the applicant is entitled to, as deemed fit and proper.

"This application is filed through Advocates.

iParticulars of thc LP.O.

h  IPO.No. . L& F=R/0E
!ﬂu) Date of issue : / 9/ 2 / a7

“‘) Issued from : G.P.0., Guwahati.

:‘%'W) Payable at : G.P.O., Guwahati.

List of enclosures.

fAs stated in the index.

4Rl Kok 02y



residenlt O‘sf village Gangapur

hereby| ve

suppr%ss

|
1
i
|

knowl:d‘g'ff: and those made in Paragr

et w  em e

VERIFICATION

|

|

\

| 1, Shri Thantulal Dey, S/o Late Jitendra Chandra Dey,, aged about 33 years,

., P.O. Gangapur, District, Cachar, PIN 788804, Assam, do

1
i

nfv that the statements made in Paragraph 1 to 4 and 6 to 12 are truc to my

aph 5 are true fo my legal ac_lvice and I have not

cf’d any material fact.

|

|

And I sign this verification on this the loth day of September, 2001.
1 : .
|

‘»

|

|

'%

|

|

|

;

|




., I 9
~
p
Y,

Annexue-1
DEPARTMENT OF POSTS ; INDIA
Office of the sr. superintendent of post offices,
| Cachar Division, Silchar — 788001

A-448/PF District Silchar — 1 The 25.10.2000

NOTICE

X T ~

iThe post of Extra Departmental Branch Postmaster, Gangapur EDBQ has fallen

vacant the scale of Rs. 1280/-.
1 .

l'-zApplications are invited from the local willing candidates. Interested candidates must

get 1i?nc:""l'fi names sponsored through nearest Employment Exchange. Application in enclosed
form nli st reach this office within one (1) month of issue of this notice i.e. 30.11.2000.
Appli Rt must fulfil the following condition.

[ .
- a) f pplicant must be permanent residents of the villages where the P.Q. is located.
[

1!

b) ﬁ;he applicant must have adequate means of income from an independent source of
elihood (particulars of other independent source of income should be mentioned.

i
i

g

c) ‘he applicant should be able to offer suitable accommodation for the Post Office at
his own cost.
|

d) ij‘he minimum qualification is to be HSLC passed.

e) %I;he candidate should not be less than 18 years of age on 1.10.2000 and not more
’ﬁhan 65 years on that date.
| Sd/-
| Sr. Supdt. Of Post Offices

Cachar Din. Silchar-788001

Copy to

1. ’i}fhe SDIPOs, Karimganj for information, circulation and directing the candidates to
:Tubmil application through the Employment Exchange of his area.

2. '%I‘?hc BPM Gangapur.Ile should have in the office notice board and direct the

candidate to forward their applications through the Employment Exchange.

3. 'ij,he President, Gangapur, G.P. for directing the eligible candidates to apply through

employment Exanchage.

) @ (1) One

ST

"exfi ble
St. Supd!

. Of Post Officcs

vy

ol TrL12y
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. ADMIT
Q}\aﬂtﬂc.@a[ p@QH/

3
Board of § Secondary Educatmsa Assam, Guwahats

-

'Son}daughter 09 d;zﬁzmchm A, /@W ‘
Roll X""QQ 3 No. pas O

J L

Date of birth is....20=.0l= 69 _

To the I—hgh School Leaving Certificate Exammatlon 1985
to commence on Tuesday, the 23rd April, 1985. His|Her

Elective | Ist Additional .

2nd Additional

ook ok skokok ok oK ok ok sk ok Kk o ok ok sk ke koK sk s o sk

Subjects for Examination —

N e
!"ﬁ‘oi"»' ] e

Morning —From 9 a.m, to 12 noon.

- s of Examination— {
Note Hour Afternoon—From 1-30 p.m. to 4-30 p.m,

\rendcrs the candidate liable to disqualification forsitting at -his or any subscquent Examinations,
pohntermgned .r’L., '
v Lo ‘ . [ .
: % L_,»){\J’N ooty '(( ( Q Sd/-K.C. Deka _ [
be Officer-in-Charge } (A eS e, Controller of Examinations,
4s;tt Officer-in;charge . i Board of Secondary Edtcation, Assam.
lOﬁlCC scal) £ {;/ / )( o GUWAHATI-21 . £
S ~C : .
o . r‘? .
1.0 ot 38 ,..\\n\)a,ie
.r"._‘.&;\-\"““ L . 7

Wgy

N.B. Any alteration made in the entries on this Admit Card without the authority of the Board,
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No A‘A' 3 é) Date pllchar the /‘7rt }m,wL /1984
ThlS is to certlfy that Shri/ S'm‘b".l. " W@M ‘@L“L
/K
Son/denehterfwifo—of Shri/Late }vCZM(wL
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; . .
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' Y ‘ ' r
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P.S. KALIuORAH, in the District of (,acnar, Asssm 1s known
to me thet his/ker fatlier' s paue recorded in the YOLER LIST
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